
 
 

 
 

            
       

 
 

 
 

       

        

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

COMPET[SH]3/2013
 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

As prayed for by Mr.S.R.Sen, learned Sr. counsel appearing 

for the petitioner, list this case on 29-7-2013. 

JUDGE 
S.Rynjah. 



 
  

 
 

            
       

 
 

 
 

         

           

    

       

        

       

  

       

 

 

 
 

 

 

CR(P) No.[SH]29/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

The learned counsel appearing for the parties, submits at the 

Bar that the matter in dispute between the parties had been settled 

amicably outside the court. 

Accordingly, the learned counsel appearing for the parties 

prays for disposing this present revision petition on withdrawal. 

Accordingly, this revision petition is disposed of on 

withdrawal. 

Registry is directed to send down the LCR forthwith. 

JUDGE 
S.Rynjah. 



 
  

 
 

            
       

 
 

 
         

       

 

 

 
 

 

 

Misc.Case(CRP)[SH]183/2013 
in CRP[SH]29/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

In view of the order passed today in CRP[SH]29/2013, this 

misc. case also stands dispose of. 

JUDGE 
S.Rynjah. 



 
  

 
 

            
       

 
 

 
         

       

 

 

 
 

 

 
 

Misc.Case[SH]177/2013 
in CRP[SH]29/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

In view of the order passed today in CRP[SH]29/2013, this 

misc. case also stands dispose of. 

JUDGE 
S.Rynjah. 



 
  

 
 

            
       

 
 

 
         

       

 

 

 
 

 

 
 

Caveat[SH]87/2013 
in CRP[SH]29/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

In view of the order passed today in CRP[SH]29/2013, this 

misc. case also stands dispose of. 

JUDGE 
S.Rynjah. 



 
 

 
 

 

            
       

 
 

 
 

    

    

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)[SH]35/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

None appears for the petitioner.
 

List this case on 2-7-203.
 

JUDGE 
S.Rynjah. 



 
 

 

            
       

 
 

 
         

    

        

 

        

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)[SH]39/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

The learned counsel for the petitioner prays for allowing to 

withdraw this revision petition. 

Heard Mr. S.P.Mahanta, learned counsel appearing for the 

respondents. 

This revision petition is disposed of on withdrawal. 

JUDGE 
S.Rynjah. 



 
 

 

            
       

 
 

 
 

        

        

        

  

   

    

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

CR(P)[SH]40/2010 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

Mr. K.Garod, learned counsel appearing for the respondent 

submits at the Bar that his Senior’s mother had been hospitalized. 

Accordingly, he prays for passing over this case for two 

weeks. 

Prayer is granted. 

List this case on 15-7-2013. 

JUDGE 
S.Rynjah. 



 
  

 
 

            
       

 
 

 
 

         

   

 

 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Misc.Case(FA)[SH]159/2013 
in FA(SH)No.1/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

As prayed for by the learned counsel for the petitioner, list 

this case on 15-7-2013. 

JUDGE 
S.Rynjah. 



 
 

 

            
       

  
 

         

       

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC.No.[SH]182/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in WP(C)[SH] 105/2013, this 

misc. case also stands dispose of. 

JUDGE 

S.Rynjah 



 
  

 
 

            
       

 
 

 
 

   

   

     

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC[WP(C)][SH]50/2013 
in WP(C)[SH]25/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

Exchange of pleadings is complete.
 

Issue rule.
 

List this case for final hearing.
 

JUDGE 
S.Rynjah. 



 
 

 

            
       

  
 

          

     

 

 

 

 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

MC.No.[SH]430/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

In view of the order passed today in WP(C)[SH] 88/2012, this misc. 

case also stands dispose of. 

JUDGE 

S.Rynjah 



 
 

 

            
       

 
 

 
 

         

           

    

          

          

  

    

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]26/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

This is not the time for filing rejoinder affidavit. However, in 

the interest of justice, three weeks’ time is granted as a last chance 

for filing rejoinder affidavit. 

It is made clear that incase the rejoinder affidavit is not filed 

within the period indicated above, this writ petition will be disposed 

of. 

List this case on 22-7-2013. 

JUDGE 
S.Rynjah. 



 
 

 
 

 

            
       

 
 

 
 

       

         

         

     

   

     

 

 

 
 

 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]78/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

Mr.K.Paul, learned counsel who entered appearance on 

behalf of respondent No.5 and Mrs. S. Bhattacharjee, learned 

counsel appearing for respondent No.1,2 and 3 prays for four 

weeks’ time for filing affidavit-in-opposition. 

Prayer is granted. 

List this case again on 29-7-2013. 

JUDGE 
S.Rynjah. 



 
 

 
 

            
       

 
 

 
 

         

     

            

  

   

    

 

 
 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]156/2013 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

Await service report for respondent No. 3 and 5. 

Mr.K.P.Bhattacharjee, learned counsel appearing for 

respondent No. 1, 2 and 4 prays for further four weeks’ time for 

filing affidavit-in-opposition. 

Prayer is granted. 

List this case on 29-7-2013. 

JUDGE 
S.Rynjah. 



 
 

 
 

            
       

 
 

 
 

         

        

          

 

        

     

 

 

 
 

 

 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

WP(C)[SH]351/2012 

BEFORE 
THE HON’BLE MR JUSTICE T NANDAKUMAR SINGH 

1-7-2013 

Learned counsel appearing for the respondents No. 3 and 4 

prays for three weeks’ time for filing affidavit-in-opposition. 

Three weeks’ time is granted as a last chance for filing 

affidavit-in-opposition. 

Interim order passed on 14-12-2012 shall continue. 

List this case again on 22-7-2013. 

JUDGE 
S.Rynjah. 


